IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :'HYDERABAD BENCH
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0.A, No. 602/54. ‘ Dt. of Decision : 28.7.94.
1. D.N. Murthy 11, A, Mallesyara Rao
2. P.5,5.5astry : 12+ K. Sobha Rani
3. P. Suryanarayana 13. 8. Srinivas
4, B. Sgshavatharam 14. T, Naggswara Rao
5., N, Mgohanarao 15, B. Trinadha Rag
6, M,Venkatesuararao 16. P. Appa Rao
B. ®Arn¥radar Naua- 17. Kantamsatti . _
8., T. 5ekhararao 19, A,. MoRap Xumadr - - - . o
10. M.Murali Krishna 20. M. Apparao es Applicants.
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1 -\ning_qf_India, rep. by
of Defence, New Dslhi=1. : : _

1

2. The Chief of Naval Staff
Nayal Headguarters,
New Delhi - 1.
3. The Flag Officer
Commanding~in-chief,
Headquarters, Eastern :
Nayal Command, Yisakhapatnam, .. Respondents.

Counsel for the Applicant : Mr, T.W%Tffﬂuaf‘h‘h for Sw T'J‘”‘f‘wt

Counsel for the Respondents: Mr, N.R.Devaraj,5r.CGSC.
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THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (JuDL.)

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.). -
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0.A,No,602/94 Dt, 28,7,1994
X As per Hon'ble Shri A.B.Gorthi, Membér (Admn, ) X
The relief claimed by the applicants
herein is for a direction to the respondents to regularise
their services w,e,f, the dates of their initial appointment

as temporary (casual) L.,D.C./Telephone Operators in the
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2".. All the applicants were appointed as
temporary {(casual) IDC)Telephone 6éperators under Head-
quarters Eastern Naval Command during the period 1978-81,
They were given central scales of pay and they. were
engaged after having been sponsored by the employment
exchange, Visakhapatnam, They continued to work with
the usuai jntermitant technical breaks Without the
benefit of being regularised. Similarly situated other
temporary f{(casual) IDCs approached the A.?. High court
praying for regularisation of their services, . The Writ |
Petitioﬁﬁﬂas allowed and the petitioners therein Vere
deemed to haﬁe been regularly.appointed from the date on
which they were initially engaged, Subsequent to the
judgemént of the A,P, High Court several othei? §imilarlyA
situated employees approached the Tribunal and obtained
similarOtiirections. Iearned counsel for the applicants

has drawn our attention to OA,79/90 decided on 26,3,91 in

WP, 7269/81 decided in favour

which a reference was made to
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of the petitioners therein by the A,P, High Court,
S . R
In OA,79/90 the applicants therein were alSo temporary

(casual) L.D.Cs,

3, , The respondents in their reply. afifidavit

haye mainldy asberted that the applicant herein approached
the Tribunal'ratherlgz¥:;:§%;§§aj;e the judgeﬁeﬁt was
delivered by the High Court as early as & 1985, They
have also contended that the reépondents were: egtending

the benefit of the various judgements to the petitioners/

applicants as and when they obtained orders in their
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4, : Learned counsel for the applicants has
¢ ' ’ £

akse stated that the Bombay Bench judgement of the

Tribunal,looking at the large number of cases being

filed on this issue)gave a direction that the casual

service of Naval Civilian employees shouid be

regulariséd'once for all, Ohviously this was not done

and as a result ¢ +he large number of applicants are ﬁﬁbﬂ,

seeking relief through this Tribunai,

3. We f£ind that the applicants herein are

similarly situated to the applicants in 0A,70/90- Lhere

is no reason why the applicantishould not be given

similar relief as was given to the applicants in the

said OA, Accordingly this OA is allowed witi a direction

to the respondents to treat the applicants as regularly

. Fowd [
appointed w.e.f. the date of initial engagement as X D
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temporary f{casual) L.D.C. Conséquential.moneFary

‘ o

benefits WQﬂlw?é paid to.the applicants only from the

date one year prior to the filing of this 0A i,e,

with effect from 1,4,93, MNo order as to COStE.

(A, V-FIAR IDASAN) B
Member (Judl, !) :

: ' [
ateds 28th_July, 1894

( Bictated in Open Court ) ﬁ?Vﬁ@h"

DEPUTY REGISTRAR(3J)
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Copy to: |
1

24

34

4,
S
6.
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Tha SeEmetary, Minlstry of Dafenca,
Uniom of India, New Deihi.

The Chief of Naval Staff, o i
Naval Head Quarters, New Dalhi-1,.

The Flag Officer, Commanding in Chief, |
Headquarters, fastern Naval Command,
lisakhapatnam, |

Cne copy to Mr.T. Jayant, Advocate,CAT, Hyderabad.
One copy to N.R.Davraj, Sr.CGSC,CAT, Hyderabad.

One copy to Library, CAT. Hyderabad, !

Cha spare copy.
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